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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 142/2024
IN

O.A. NO. 458 OF 2022

IN THE MATTER OF:

SHESHAN TYAGI e APPLICANT
VERSUS
STATEOFUTTAR PRADESH & OTHERS  ....... RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. INSPECTION REPORT ON BEHALF OF UTTAR
PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER DT. 07.03.2025
PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

ANNEXURES
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COPY OF THE INSPECTION REPORT DT.

04.04.2025 ATTACHED HEREWITH AS

ANNEXURE A-1

COPY OF THE NOC DT. 29.05.2013 HAS BEEN

ANNEXED HEREWITH AS ANNEXURE A-2.

COPY OF THE APPLICATION FOR CCA DT.

27.02.2025 ANNEXED HEREWITH AS

ANNEXURE A-3.

COPY OF THE REJECTION LETTER

ANNEXED HEREWITH AS ANNEXURE A-4

COPY OF THE ANALYSIS REPORT ANNEXED

HEREWITH AS ANNEXURE A-5.

COPY OF THE SEWER CONNECTION

PERMISSION ISSUED BY GDA ANNEXED

HEREWITH AS ANNEXURE A-6

COPY OF THE LETTER DT. 09.04.2025

ANNEXED HEREWITH AS ANNEXURE A-7

COPY OF THE LETTER DT. 21.04.2025

ANNEXED HEREWITH AS ANNEXURE A-8
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THROUGH COUNSEL

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572

DATE: 24.04.2025

PLACE: GHAZIABAD


mailto:bhanwar09jadon@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

M.A.NO.142/2024
IN
0.A.NO.458 OF 2022
IN THE MATTER OF:
SHESHANTYAGI APPLICANT
VERSUS
STATE OF UTTAR PRADESH & OTHERS ... RESPONDENT(s)

INSPECTION REPORT ON BEHALF OF UTTAR PRADESH

POLLUTION CONTROL BOARD IN COMPLIANCE OF THE ORDER

DT. 07.03.2025 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL. PRINCIPAL BENCH NEW DELHI

I, Ankit Singh aged about 38 years S/o Ajit Singh, presently posted as Regional
Officer, Uttar Pradesh Pollution Control Board, Ghaziabad, Uttar Pradesh, do

here by solemnly affirm and state on oath as under:

Sandeep G arma *‘;

'?9 No 1f86/98

23 APR 2025 m\f, JQF ) \y 7
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1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present report.

2. That I state that the contents of the report have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

3. That the present matter was last listed for hearing on 07.03.2025, wherein
the Hon’ble Tribunal directed as under:
“3. In the course of hearing, the applicant has joined through mobile phone
call and admitted that the chimney has been installed and the height of
chimney has also been raised and his grievance qua the same is thereby
appropriately remediated. However, the applicant has raised the
grievances that the Project Proponent is extracting groundwater and has
also not provided any STP and is discharging the domestic sewage in the
storm water drain.
4.This Tribunal has taken suo moto cognizance on the basis of the letter
petition sent by the applicant. In view of the averments made in the
application as well as in the course of the hearing, we consider it necessary
to have the response of the (1) State of Uttar Pradesh through Secretary,

Environment, (2) District Magistrate, Ghaziabad; (3) Uttar Pradesh

23 APR 2025
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Pollution Control Board; (4) Commissioner, Municipal Corporation,
Ghaziabad; (5) U.P. State Ground Water Authority and (6) Project
Proponent-M/s. M R Proview Realtech Pvt Ltd.-Developer of Officer’s
City 2, Raj Nagar Extension, Ghaziabad who are impleaded as

respondents no. 1 to 6.”

. That in compliance of the aforementioned order, the officials of Uttar
Pradesh Pollution Control Board inspected the site in question on
04.04.2025.

A Copy of the Inspection report dt. 04.04.2025 has been annexed herewith

as ANNEXURE A-1.

. That during the aforementioned inspection, following observations were
made:

A. Description of the said site

The said project is a group housing project with a plot area of
26,775.31 sq. meters and a built-up area of 1,31,011.84 sq. meters,

comprising 1100 multi-storey flats and commercial shops, etc.

B. Grant of Consent To Establish(CTE)

23 AFR 2025




191

e The Uttar Pradesh Pollution Control Board had earlier issued
a Consent to Establish to the Project Proponent vide letter
dated 29.05.2013.

A Copy of the NOC dt. 29.05.2013 has been annexed herewith
as ANNEXURE A-2.

e The said CTE was subject to several specific conditions.
However, a compliance report detailing adherence to those
conditions has not been submitted by the Project Proponent

till date.

C. Domestic Effluent Generation and Flow Meter Absence

o That an application dt. 27.02.2025 for the CCA under Air Act,
1981 and Water Act, 1974 was submitted by the Project
Proponent. That as per the said application the total estimated
generation of domestic effluent from the project is 408 KLLD.
That the said application has been rejected by the board.
A Copy of the application for CCA dt. 27.02.2025 has been
annexed herewith as ANNEXURE A-3.
A Copy of the rejection letter has been annexed herewith as
ANNEXURE A-4.

e That no water flow meter has been installed at the site to

monitor the actual quantity of effluent being discharged. This

23 APR 2025
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56 MLD. Therefore, the domestic sewage from the said site
undergoes treatment at the S6MLD STP before final discharge
into the Hindon River. That an analysis of the 56 MLD was
conducted by UPPCB and the parameters of the said STP
were found to be within prescribed norms.

A Copy of the analysis report has been annexed herewith as
ANNEXURE A-5.

A Copy of the sewer connection permission issued by GDA
has been annexed herewith as ANNEXURE A-6.

e Hence, while construction of an in-house STP of 500 KLD
capacity at the said site is still pending, it is important to note
that sewage from the said unit is not being discharged
untreated. It is presently routed through a common sewage

treatment plant operated by GDA.

F. Environmental Compensation Order

e That the UPPCB, through its letter dt. 28.02.2025, imposed an
environmental compensation of Rs. 65,70,000/- (Rupees
Sixty-Five Lakh Seventy Thousand only) against the Project

Proponent.

23 APR 2025




193

e As of the date, no information or receipt confirming the
deposition of the said compensation has been provided by the

Project Proponent.

6. That subsequently, the UPPCB vide letter dt. 09.04.2025 directed the
Project Proponent as under:

e Furmish a time-bound action plan for the installation and
commissioning of the full 500 KLD STP, along with a monitoring
mechanism for effluent discharge.

e Install a functional flow meter immediately to measure and report
the daily volume of domestic wastewater generated.

e Submit a proof of payment or an explanation regarding the non-
payment of the imposed environmental compensation.

e Submit a response within one week on receipt of this letter.

That the response to the aforesaid letter is still awaited.
A Copy of the letter dt. 09.04.2025 has been annexed herewith as

ANNEXURE A-7.

7. That furthermore it is also worthwhile to mention here that against non-

deposition of imposed Environmental Compensation (EC) the UPPCB vide

23 APR 2025
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to recover an imposed EC amounting Rs. 65,70,000/- from M/s M R
Proview Realtech Pvt. Ltd.
A Copy of the letter dt. 21.04.2025 has been annexed herewith as

ANNEXURE A-8.

8. That in light of the above, the UPPCB has ensured necessary compliance
in strict adherence to the directions issued by the Hon'ble Tribunal. To
upkeep the majesty of the Hon’ble Courts of law is always the duty concern

for Deponent herein.

9. Hence, the present report is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

2ol

Ny A

DEPONENT

VERIFICATION

Verified at M on this day of April, 2025, that the

contents of the above affidavit from paragraphs 1 to 9 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

.";"/'III .
ATTEBTED A, S
A/ DEPONENT
(3andegp fharma)
oo, No. [1136/58
NOTARY [PUSLIC

Chazlabad (U.P)
23 APR 2025
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............ 3. In the course of hearing, the applicant has joined through mobile phone
call and admitted that the chimney has been installed and the height of chimney has also been
raised and his grievance qua the same is thereby appropriately remediated. However, the
applicant has raised the grievances that the Project Proponent is extracting groundwater and has
also not provided any STP and is discharging the domestic sewage in the storm water drain.

4. This Tribunal has taken suo moto cognizance on the basis of the letter petition sent
by the applicant. In view of the averments made in the application as well as in the course of
the hearing, we consider it necessary to have the response of the (1) State of Uttar Pradesh
through Secretary, Environment; (2) District Magistrate, Ghaziabad; (3) Uttar Pradesh
Pollution Control Board; (4) Commissioner, Municipal Corporation, Ghaziabad; (5) U.P. State
Ground Water Authority and (6) Project Proponent-M/s. M R Proview Realtech Pvt Ltd.-
Developer of Officer’s City 2, Raj Nagar Extension, Ghaziabad. who are impleaded as
respondents no. 1 to 6........ ?
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SSSEMF.  REGIONAL LABORATORY GHAZIABAD, U.P. POLLUTION CONTROL BOARD
o <3 INS-2,SECTOR:16,VASUNDHARA, GHAZIABAD-201012, Phone: 0120-2883720

. . : , Certificate
TEST REPORT: WATER LABORATORY(WASTE WATER) No. TC-9573

T o T =
‘ M R Vrniao ULR No. TC957325000000 g :
Customer/Unit Name & M } s M: K L/?O‘ v ReportNo. ) [/, |02 5]l |60 | D& JRY]
Address Rood ’/‘«LC& U*c/ ( W’[(ﬂl Report issue Date " 7
Q“Hj -2.) \illoge ~Nootgd @dmmivyyy) ;
- Customer Ref. No:
- N F“--U-j ha qa/) éX d’}'é* Any other information
Quantity: o’ te Sample Receiving Date: eyvo Yo 53¢
Batch No. upPpPCR,) (rzt>) ww}aq IE- X' Date of Analysis Started: 0S5+ 64 1 © '-”_1
Laboratory Code: - . [ Date of Completion of o
o Uf’f}cp)) 07%) ww EG\{ Analysis; - ) (?q i IS S
Sample Type: - (:q n ( Date of Sampling: DL,‘ , 0 Lf . Q gA
Sampling Location : _ oy ot O . |
Firad @it & frodecs
Sample collected by '

Method of Analysis- , APHA,AWWA,WEF, 23 Edition, sIS 3025 (Part-44) for BOD
Method of Sampling- Standard Methods for the Examination of Water and Wastewater; APHA, AWWA, and WEF, Ed24¢,2023

[ Name of test Standards Unit Result Test Method
S.No. Parameters prescribed by
CP.CB
1. pH at 25°C 55-90 - 7, & 4500 H+ B Electrometric Method
2. Total Suspended 100.0 mg/L 8 b' VO 2540 D Total Suspended Solids dried at-
Solids " . 103-105°C
3. Total Dissolved - mg/L o? (4 o0 0 2540 C Total Dissolved Solids dried at
Solids 180°C .
4. .Total Solids - mg/L O? 5 8‘ L ! e 2540 B Total Solids dried at 103-105°C
5. B.OD 30.0 mg/L 062 3 days 27°C IS 3025 ( Part 44): 1993 Bio
K000 Chemical Oxygen Demand
6. [ COD 250.0 mg/L U Cs ()t ) |5220B Open Reflux Method
Analysed By
(L.A/J.R.F)
Reviewed By o Authorjzed Signatory
. __{,._ “‘,;/\ _\\II.\_.
(A.8.0/Q.M) ‘ (Regional Officer/Techinical Manager)

Note: 1. The result in the Test Report relate only to the items tested.2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.

**t************Qtﬁ***t*l\*****E*END OF R’EPORT*****************h***********
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EST REPORT: W. RLAB

TER

T Customer/Unit Name
& Address

pMIs=pm

Uel- (Mfutm&?y 2) Vilbape
Mesrnofal, Roagwagan, fﬁv’“ b

‘R, Pneulewr I@cal.fe L.

Report Date (dd/mm/yyyy) |

' Laboratory Code:

0PPCR)GR g 64 )20 2y

Sample Receivi?g Date:

REGIONAL LABORATORY GHAZIABAD, U.P, POLLUTION CONTROL BOARD
INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012, Phone: 0120-2883720

ATORY(WASTE

09.6U + 22X

| 0Y-0Y.de2 §

Date of Analysis Started: 05-0Y .20 ?/Sr
ﬁSTfmpHng Location: i) @ , ﬂ:@ Et . e—— Date of Completion of ]
- :r e T T a{ y :U | Analysiss 03-04- ’2‘((?1 ul
Sampling Method:. J Date of Sampling : .
: oYy.o "1_3 20 5
“Sample collected by: -"
" My . MSM Ehebnz, A€ €
| B
" Method of A Analysis- , APHA, AWWA, WEF, 23, Edition
TS Ne. | Name of test Parameters: Standards prescribed by | Unit Result T
ceen |
R Qdour “Odourtess - T / -
2. | Oil & Grease , 10 mg/l -
3 METALS o o
_n I Chromium (Hexavalent) (Cr+6) 0 mg/l J -
i, Total Chiomium (Cr) T 2.0 mg/l / T
i Zinc (as Zn) 50 mgll /
i | Nickel (as Ni) 30 mg/l /’ S
I T : , |
vy Iron (as Fe) 3.0 mg/l /
| S
[ Wi Copper (as Cu) 3.0 mg/] /
= vu ; ,(_:(Eah'(as Co) o ' Y D T I _/
Yo Cadmium (as Cd) 20 mg/l / =
ix Phosphate (PO, T 5.0 N mg/i
X. Nitrate-Nitrogen (NO3-N) 10.0 mg/t
T Ammonical-Nitrogren (NH,-N) - 500 mg/l N\
A Specific Parameters 1% 1o “ __“_-—|
oded C-e&m monN / fow n Ll 22 Y [
| el Glifor~— | - T g ¥l |
5. -+ | Remarks |
i
N L ] =1 —_ e
Analysed-BYy - wooviiiesiecnrsassnne v

(S.-A)/(J.R.F)

Revne ed By: ..
/
(S.0/A. {§%O/Quahty Manager)

Authorized Sign

(Regional Officer/Tcchnical Manager)

Notei 1. The result in the Test Report relate only to the items tested.2. The report shall not be reproduced-except in full, without
the wr itten permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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Application No : 30651502
FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

From, Dated .

MR PROVIEW REALTECH PVT LTD, Khasra 27/02/2025
No. 1048M, 1049M, 1059M, 1060M, 984, 985 and
- 986M, Village Noornagar, Rajnagar Extension,
Ghaziabad.
City: =
Block:Razapur
District: GHAZIABAD

To, .

. The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

1/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
‘(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

'SUDHAN KUMAR for a period upto 1 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/'We further declare that the information furnished in the Annexure, appendices and plans is correct.
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its

quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
' advance of the date of expiry of the consent pertod

6..  I/We undertake to furnish other information within one month of its being called by the Board..
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Accompaniments:-

AN R I e

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining

- ALL DOCUMENTS 2  (Attached)

CTE . (Attached)

GST (Attached)

~stp (Attached)

“ec. (Attached)

'Béﬂanéé éheet Or CA Certificate  (Attached)

Yours faithfully,
Signature

Name of the applicant: SUDHAN KUMAR . -
Address of the Applicant: R-9/202, RAJ NAGAR, .

GHAZIABAD

ANNEXURE TO FORM

New  Outlet

thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'

against the relevant one:

7.

8.

Is the industry/factory for which application is made Yes
closed on Sunday/Holiday

State working days per year and working season for the Jan to Dec
‘industry/factory

‘a) Number of workers attending the factory shift wise &/ 50

or per day :

‘b) Number of workers residing in the premises : 10

. For local bodies only:-
" a) Present population : NA

' b) Population covered under regular sewer facilities : NA

1L

" ¢) population having septic tank/Soak pit facilities : NA
-d) Population covered by conservancy latrines : NA

~‘For Industries Only:-

A. Give the list of raw materials

Raw Material Material Trade Qty Principle Use
Name Name
Group Housing Metric
Project Tonnes/Day
Fuel Details:-
Fuel Consumption
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B. Give the list Products and By Product Details

Product Name Quantity (Metric Tonnes/month)
Group Housing Project-

PLOT AREA - 26775.31 SQM

BUILTUP AREA - 131011.84 SQM

FLATS-1100 NOS

ByProduct Name Licence Qty . Installed Qty
NIL 00 00

C. Give the list of possible Inter-mediate Products:

Name of Product Quantity (Metric Tonnes/month)
‘Section A
12. . State daily quantity of water utilized :
Source Consumption Quantity (KL/D)
Domestic 520.0

13. . A) State the hourly maximum and daily quantity of effluents arising from land/premises for Wthh '
- the application is made: '

Generation Waste Water Generation Quantity'
(KL/D) -
Domestic 408.0
(B) State how measurement of rate and quantity are carried NA

out:

14.  State whether storm water drains are kept separate from  Yes
" Industrial / Domestic Effluents?

15. (a)Is domestic effluent allowed to get mixed in industrial ~ Yes
effluents?

(b)If yes, state ratio ' ‘Domestic

16. (a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.

If yes, state the process of treatment in brief NA

(b)Is the quantity of effluent emanating either withoutor ~ Yes
after treatment approved by the authority?

+. (c)If approved, furnish the authority (Two certified copies
.-to be sent)

_~ ; (d)If any effluent from any shop/ shops toxic? If so NA
-7 volume of this effluent

7. Ts there any provision for disposal ?

Name Status (Already made) Status (proposed tc)
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18. State the area of land used for NA
(a)Above in Hectares
19. Give the quantitative disposal of effluent in liters provided for the places mentioned below
Name Mode Mixed
20. Is there any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 408.0
" 21, I sufficient land available / can be made available? In Yes
case pumping effluent: on lands have to considered.
22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following :
1 Name of Effluent Effluent before treatment | Effluent after treatment
(No,tey:'- .

. ‘l) - Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
2) Methods of determination as approved by the Board will be followed for determination of above
mentioned parameters. )

23.

24.

25.

12,

13.

(b)Is the effluent toxic No
:(c)'State if the Industrial effluent is having Unpleasant Smell

(d)Is there any hidden change of temperature exceeding Yes
10*c at any time

(a)Are facilities available with the applicant for carrying out the following test of the waste waters
Name . Existing Proposed
(b)If yes, give details of equipments THROUGH STP
Has the land/premises, etc., for which the application is Yes
made open?
Highly polluting material : NA
Toxic Organic Inorganic Microbilogical : Cooling Tank
State details for solid waste
Type of Solid | Composition Quantity Method of Method of
Waste Collection Disposal .
Section A
Existing
Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorificc | Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)

As 200 Kg/Day

approved

by. CAQM

Atmospheric Emission from each stack
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15.

16.

17.

18.

19.
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Total no. of stacks: 1
Material for construction of MS,
‘Stack:
Stack Attached to: DG Set ,
Height above ground lével(in 30,
metres):
Height above roof(in metres): 15,
Stack Top: Circular ,
Inner dimensions (in meters): 0.0,
Gas quantity-m”3/hr: 0.0,
Flue gas temperature 'C: 0.0,
Exit velocity of gas/sec: 0.0,
(a) Flue gas emission
Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates
fuel/hr
1 As 200 DG
approv SETS -
ed by 500
CAQM KVA &
250
KVA
(b) Process Emission
Quantity of | So2 Co2 Analysis of | Particulates | Other
gas (in vent in mg/Nm3 | Specify
Nm*3/hr) hydrocarbon
s
(c) Particulate analysis
(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements : NA
Give details of laboratory facilities available for :NA
analysis of emission
Is there sufficient space available for installing air
pollution control equipment
Details of Air Pollution :-
Stack Name Equipment Name State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

Equipment Name

Equipment Size

No. of equipments

Status

Give the following details

(a) Total investment in the factory and the year of

investment.

: Investment:-B. SHEET ATTACHED

Year of Investment is :-2024

(b) The estimated expenditure for implementation of :NA
the scheme to control air pollution
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(c) Expenditure incurred to update progress : NA

achieved(physical) for air pollution control, if any,

and the year/years of investment along with physical

progress achieved. The firm should give details of
action taken to date and the expenditure incurred and

the time required for the scheme.

(d) Annual operation and maintenance-cost of Air : NA
Poltution Control Plant, if any

() Further action that is being taken up by the firm : NA
to control air pollution.

- 20. Other relevent information, if any : NA
Signature

Name and Address of the applicant on
behalf of : SUDHAN KUMAR,R-9/202,
RAJNAGAR, GHAZIABAD

Name and Address of the Firm on behalf
of which application is made : SUDHAN
KUMAR,R-9/202, RAJ NAGAR,
GHAZIABAD

Explanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
contmuatlon of legal business as per Air (Prevention and Control of Pollution) Act,1981. 1f the
1and/p1 emises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.

_Annexure to form-

"Exist'ihg 'means that which is operation at the time of applying for consent .

"New' that which has been modified due to change in quantity and/or quality of emission.

'Altered’ means that which has been modified due to change in quantity and/or quality of dlscharge
"_ar_rangement and/or point of discharge etc.

[tem 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/prémises_ belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Ttem 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .
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Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5': Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 : .Copies of planning permission certificate issued by the local bodies/District Town & Country
.,Plannmg/Metropohtan Development Authorities .

8 : - Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts 1ssued to the
Umt

Common General Information required for consent to operate under Water Pollutlon
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act
1981.

1. (a) Full name of the applicant with address . SUDHAN KUMAR,R-9/202, RAJ
NAGAR, GHAZIABAD
(Tel. No.) -
(b) Is the firm registered? : YES

(c) If yes, give the number & date of registrationand :
authority with whom registered. -

(d) Full Address of the registered office :
(e) Names, designation and full address of persons like : SUDHAN KUMAR

Partners, Managing Director/Manager etc. R-9/202, RAJ NAGAR, GHAZIABAD
' ' GHAZIABAD
9312394100
(f) Under which category does the industry fall: :  small

Large/Medium/Small Scale.
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Full name of the

Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area: -

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

M R PROVIEW REALTECH PVT.
LTD

Address:Khasra No. 1048M, 1049M;
1059M, 1060M, 984, 985 and 986M, -
Village Noornagar, Rajnagar Extension,
Ghaziabad.

Tel. No.:-

E-mail :

District: GHAZIABAD
Town/Village:

City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:NA

March,2018

Civil

District: GHAZIABAD
Corporation:

Village Panchayat
Contonment:

Defence Deptt:

State Govt: -
Prohibited areas:
Others:

NO
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UPPCB
UTTAR PRADESH POLLUTION CONTROL BOARD
e~ ——]
P
v?\‘ % Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
Ty g Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Category : RED Application Id : 30651502
Ref No. - Dated : 11/04/2025
234152/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/ GHAZIABAD/202
5
To ,

M/S SUDHAN KUMAR

M R PROVIEW REALTECH PVT LTD

Khasra No. 1048M, 1049M, 1059M, 1060M, 984, 985 and 986M, Village Noornagar, Rajnagar
Extension, Ghaziabad.

GHAZIABAD

Sub:  Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 28/02/2025 and received on
28/02/2025under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you have been examined and your consent application is
hereby refused due to following reason.

Reasons :-

As per RO inspection report dated- 21.03.2025 following facts are ;-
1. Pointwise compliance report of conditions stipulated in CTE issued by Board vide letter dated 29.05.2013.

2. Land Paper-Lease deed, Allotment Letter and possession letter etc. in support of ownership of land.

3. Green Area Details & area statement duly signed by the authorized person and matching with the
approved drawings.

4. Summary of Water consumption, Wastewater generation treatment & recycle/reuse of STP treated water
1.e. flushing, green belt etc.

5. STP feasibility report along with latest test report from NABL approved laboratory.

6. Source of water being used in project and copy of permission issued by competent authority for same,
(enclose NOC of Ground Water Authority, if applicable).

. Digitally signed by
7. Detail regarding total cost of water and air pollution control system.

ANAND KUMAR anaND KUMAR ANAND
ANAND Date: 2025.04.11 16:38:38

+05'30'
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8. Copy of latest stack monitoring report from NABL approved laboratory.
9. Actual date of starting project (operational phase) for verification of submitted fee. (enclose copy of
previous balance sheets).

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.

( Authorized Signatory )
ANAND KUMAR i sias oY ANAND
ANAND ST AK. Anand

Chief Environmental Officer (Incharge), Circle-1

Copy To -

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
Digitally signed by ANAND

ANAND KUMAR  imar ANAND
ANAND Date: 2025041163854 5 1 Ao g

+05'30"
Chief Environmental Officer (Incharge), Circle-1
(‘Authorized Signatory )
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= frer LiFE - garfawor & Rrg Sfrem 4t "' LiFE
% {Lifestyle For Environment ) /; / Lifestyle for
ANy TAGEHTINAT F1 R Y Environment
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o TUEHE YA ATREH ITATE & TN FI Thel U AT I7T & a1 F98 & I T SUART F79 AT
¥ 375 faferam e 3 (wofees) F9L 1 IS F9714T 7 T%6aT 8

o THT AATEAT (LT THAHT) FT AHFEHT Frat=aaa a9 2030 7% AT 14 a1 Fg 799 7
afAfh g9a Seas FT FFar g | A /afere o & 74 919, 3 R o e qvagy L2

o HATAT SHTHEF / THFIIF ITNE T F9¢ § Tl § & | T S FAearm g 38 wiitrga € -
e FHTEHa #1 1 | Tfega $-0arsiEan e § Sguan sofags / Taaei=e Seqs T 39 a §
0.75 faferaw =7 a% S-Fa F1 [EFw Fay o a%ar § v Smut F B wataofs g &
AT AT AHAT S

o FTEX I ANT - A4 FF FA7 Ay aread ® qfvags i araegwar g - g off 97 srRerg w7 8 2
T g0 % oy S FemT a6 F2, q9aT geg Y 91 1 0F & €9 J AT F qTA7 F aoqar

o VT X UL HH H FH 39 FUTAY FT IcASIT Fi3 AT SART SATH AT F3

o YR 9 AT AT ST TEE AT srvET ey afia wad 36 denst S agrar e &
T a9 T TEATS T AFAT § | ALT AT WS f@Ter STl F F9 (FHT FEe) w9 ° 15
7 ZA AT T T BT F FITIT ST THAT &

o ST T - SUG A AT AT F ITINT F THT T @ F7 30 - 40% T F v o7 Fear 81 vF
SYIRT H 7 M 9T 741 &1 9% @ °477 7 9 TR e et s sraswar g

o T AT HITET UX FTE/qET $ o9 58 F 717 ¥ 22,5 fafems kWh 7% st fy s=a 2r
gFAT §

o UTFRRIT Fo4 & ©IW 9% CFL 1 3uay fawelt ff gua & vt 1l &irq € | STpr & 7 819 9%
oo} STt @7 d FF | e 1T ey 3uween F U # arrfdear §

AT gy A9t Sfraer eft F srafeansit w9 s watawor sqger witwior g sk wfaor &
wfe g sl § |
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REGIONAL OFFICE
POLLUTION CONT.ROL BOARD
GHAZIABAD

ANALYSIS REPORT OF 56 MLD (SBR).,STP NoornagarMorty

Sample Date- 15.04.2025
Collected by- Rajeev Baghel (J.L.A) &Surjeet Singh (L.A)

S.No. pH Color B.O.D | CO.D T.S.S | Total Coliform | Fecal Coliform

mg/L mg/L mg/L | MPN/100 mi | MPN/100 mi

7.56 Turbid 25.0 150.0

72.0 3200 920
Iyl . —%?g Al ,
JRF A.S.0 R.O
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e &A1 HrItaa—sod0 Fquur e 9, mikwres

S~ Regional Office, U.P. Pollution Control Board, Ghaziabad

¥ R ,pf’ 3 Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
Hed wem - ULl C s /208 000 fedie L3loy/rees

Fad THceRo Wi Rasres wo foo@nfrar Ridi-2),

EERT HET 1048f0, 1049170, 1059f%0, 1060fF0, 984, 985 T 986fH0,
YH AR, AR QRACEH, TISTITETS |
g—ﬁ"&[:—suryakantshannﬁ65@gmail.com

favg—orer (rguer fRarer qur fFEe) sftifaw 1974 18 arg Ergwor MAaRor e
gz sifRfa 1981 @ wifdem= & v ¥

SWie fvgs B1 de4 9897 X | MUl RIS @ fawg w0 iy
Ra affevo, =¥ el 4 AifSia whovo wwem 142,/2024 39 3Movo e
458 /2022 Y9 R I W T IaR YT U9 g #§ wiRa ey s
07.03.2025 & &I ¥ frefaeq &—

S 3. In the course of hearing, the applicant has joined through mobile phone
call and admitted that the chimney has been installed and the height of chimney has also been
raised and his grievance qua the same is thereby appropriately remediated. However, the
applicant has raised the grievances that the Project Proponent is extracting groundwater and has
also not provided any STP and is discharging the domestic sewage in the storm water drain.

4. This Tribunal has taken suo moto cognizance on the basis of the letter petition sent
by the applicant. In view of the averments made in the application as well as in the course of
the hearing, we consider it necessary to have the response of the (1) State of Uttar Pradesh
through Secretary, Environment; (2) District Magistrate, Ghaziabad; (3) Uttar Pradesh
Pollution Control Board; (4) Commissioner, Municipal Corporation, Ghaziabad; (5) U.P. State
Ground Water Authority and (6) Project Proponent-M/s. M R Proview Realtech Pvt Ltd.-
Developer of Officer’s City 2, Raj Nagar Extension, Ghaziabad who are impleaded as
respondents no. 1 to 6........ ”

TR QY P U ¥ 39 ST & WHgGd IPeRl gR1 a4,

042025 BT TS IRIIST BT wielrg Freror b 11|y sreargar e
1. BT AfCEIaR RIS @ WUET §g 59 9 B U 6k
U%—24999 / H—1 / TAH03N0HI0 /S~793 /2013  fasi  20.052013 gRT
e waror v el foar e 8, Rorad fFAfta wal @ sigures s
T HEAAT § I B

2. gRUSHT gRT UG weafd o/ Td arg omage @ ST J9R uRaeT T 9
I el BRE IHIATE DI AST 408.0 HOTAOSI0 &, feg S SaUAE B
A9+ B PIs. AIeR FaAreR wfud T8 &

3. gRaEeHT @ e smmufe yamr ux famie 20.05.2013 ¥ ot wwAm 08 @
AR RIS N1 UK UG & AR 500 HOYA0SI0 & B
wHoSIoW0 & AT fd oM @ I @ it smmufed wwrer um faeta
fear T B, foeg fMRleor & v SuRem aREen gfafafyr g s

Anshul_A2024




218

PR T 6 dwe § uRaeEr ¥ @d 2500 dogeiodo eEar
THoioqo &1 i s wIfy R B, R WE Jorg 2025 @@ gof awa
g werfora fhar o ywafia R, fowg 3w W § o wwaeg
feuragm sriew ywqa =8 fFar T ¥
4. 9IS EATE B UA G TI—24908 / I—1 /HI0—1054 / YOO / 2025
fasTi 28.02.2025 RT URAGTFT & fawg w0 65,70,000/— & gaiaRoig
afagfct R fFa T 8, R s fFd oM @ wre § B8 e
9 HOTAT | T B | 4
3 e PR far o @ swia aftfa fasgel & wwesy ¥ s
ufiSaR o= gk @Y o1 qwis # 39 Fried B UG e gfiEa e} @
el (Uquur fawer qen o) sifm 1974 wE arg (wquor fawer der
ford=or) siferfem 1981 @ wifdemsit &1 arqurer gl fear o)

s,
|.I \“"
(fa ?r# fas)
gAY
ferfero— |
I GTRY ARET (FT—1), S0U0 UG AT G, TS BT IR
o Ui |
X
KIREA]
@t
W

&A1Y Brafery : SMEOTAOTHO—2, VFTI—16, TYENT, MIITARIE—201012 BIF—0120—4160108
qEed : TC-12V, fRfar @ve, M TR, Fams 226010

Anshul_A2024
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— &= Prafag—0%0 YUl FEaw 918, MiwmETe

% Regional Office, U.P. Pollution Control Board, Ghaziabad
‘,3”. Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in

e T ol lc/TA—430 /2026 faaie 2/08/l2025
I ¥,
Rrenfrer wEiey,
TRTATETS |

fawz:_ el grosRo sy Raees wo o @iy Rié—2), @t e 104sfio,
1045ff0, 10590, 1060f%0, 984, 985 T 9860, I AR, WSTR YawIH,
TRAER @ e Rt ywwiaiiy afgff @ y<ow @ Ry aelt

5 o @ W )

eIy,
[T SR RYYS BT FeH T80 F B B N | o IRAST B Aog

S0%0 UqEUr IO 9IS, e @ U WAl TH—24908 /dl—1 /HI0—1054 /
0810 /2025 f&1d 28.02.2025 IRT 0 65,70,000 / —aT iRy erfergfel SRR a5
T 8| SH B U A URANS §RT W0 65,70,000 /—F waiexoly afgff @y
S E e T 2

3T MU IR & 5 A woaTRo Wiy Reered o o @R Ridi—2),
TRIRT AT 1048fH0, 1049fH0, 105910, 10600, 984, 985 T 986fR0, T /AR, WSTR
TRICIE, TREETE B fieg Sodo Yguwr fEEv 9, owe s ® u W
Te—24908 / Hi—1 /|10—1054 / G0&I0 / 2025 fa=ieh 28.02.2025 ERT IR watareiy
afogfd w0 65,70,000/— BT oG P AR Il ¥ AR0do WY fFY 9 B
T A R fERT o AR B B g |

A S IR |

LG

@ffrer ffE)

&1 ARBR
yfaferft: fr=foRed o1 A gammet 9ftT | |
1- &1 qafeRvT ARBRY (g@i—1), Sovo UgIU T 9IS, RS |
2- g7 Iy afrerd (@rmdY), Sowo wrgwer P Y, o |

&y praferd : SgoTIoTHO-—2, VITR-16, THERI, MTATEIE | GIATT—0120—4160108
H&EY : TC-12V, faqfdr @ve, Thilt TR, wEwe 226010

New Letter_2023_24_Sunil_ROSIR {Autosaved)



220

! ?_ﬁi IR gRe YN FaAr 418 \‘2 LiFE
'“"e%‘w UTTAR PRADESH POLLUTION CONTROL BOARD Environmant
A/
W/«Z%fﬁg/qﬁq / W10—1054 / 10810 / 2025 fiw W*;? 5
" 0 T0IR0 e Rawrem Wk,

WERT S0~1048f0,1049f%0, 1050%0,1065M0,084,985 T 98670,
’J'F!-Tﬁ’r\' TR TS,
RI-] 20 ysysezo
fwg: %o vmoamo wiz Ruadw wioftio, waw so—1048f%0,1040f%0, 1059140, 1065f%0,984,985 T

986fl0, ITI—TTIR, UTTR Uawc v, MivAmEg @ ieg wi) SRY e it e
29.01.2025 3 yRe & wae W |

BT,
Mo W BRa siftaww, W el § AR woto Fo—142,/2024 30T0 o-485 /2022

Sheshan Tyagi Vs State of UP ¥ UiRG e RAi® 25.11.2024 & 3ruier ¥ wfed wgaa wffy g
&% 16.12.2024 B WETTG YU g GRaE B g Pl far man wen wgea e
aren Rremen, misrree @ WY 93 RAiE 17.12.2024 @ Aegm | 910 SRR 3w IR A
Wi | e Ay @ e ¥ A T Wiy e 8-

1. Projectg must ensure installation of duel fuel kit (70% PNG + 30% HSD) or retrofitted emission control
device in compliance of direction no. 76 issued by Commission for Air Quality Management in NCR and
Adjoining Areas regarding regulation of DG sets, '

2. Project Proponent should obtain Consent to Operate from UPPCB under the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981,

3. Envnronmental Compensation should be imposed against Project Proponent for non-compliance of
direction no. 76 as per "Standard Schedule for Environmental Compensation Charges in closure direction,

issued by the Commission.

SR & A § IS el B UHiG-Ya23392 /-1 /101054 / TafostRio—stoaosio
/2025, R 20.01.2025 FRT Ao WogoFgowHo FRT WK Fder B argar Gosho ¥ 500 Bol0%0
7 250 Bodovo W T YW e sterar. ARogo0L0 N R R R e-178 Raw werew
frd o & gReTa RAIG 01012024 ¥ RATIH 13102024 6 o A A R 14102024
feTics 28.12.2004 T WY AR ¥ Sooigd B gReTT wETIG GRAGT B fIwE T W0 65,70,000/-
(ﬁwﬂﬂamwmm)ﬁwvﬁuﬁﬁqﬁmﬁammiﬁwﬁwm
Afew frfa fem mr &

&9y IRER, Sovo Ygyw frw @, MREmE FRT wEiw-2612 /% / TH-439 / 2025,
faties 27.02.2026 g1 9T amEw # AREGET B AR PR TR Nfew @ uRle ¥ ufeer
feAie 25022025 W A 0 8| wRAST gR IR wRewR RAie 25.02.2025 # Sfewfaa fan
T € 5 eRor gaeh Afew RAiE 2001.2025 B IUEH § T v € R aRae ¥ 02 S

..... 2/
N1z, Pvfr s, "~ T.C-12V., Vibhuti Khand,
Ml TR, qew-226010 Gomtl Nagar, Lucknow-226010
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